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Government of National Capital Territory of Delhi
(Department of Law, Justice & Legislative Affairs)
8™ Level, “C Wing, Deilii Secretariat, New Dethi-110002.

Dated the . ane, 2003

NOTIFL CATTON

No.F.14(39)/LA-01/03 - The following Act of the Legislative Assembly of the National

Capital Territory of Delhi received the assent of the President of India on £.6.2003 and is

R T,

hereby published for general iformation.

“The Delhi Nursing Homes, Registration (Amendment) Act, 20 o3'Delhi Act No.

7 of 2003)

(As passed by the Legislative Assembly of the National Capital Te:ciiory of Dethi
on the 27.11.2002)
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of section 4,

Amendmeat
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An Act farther to amend the Delhi Nursing Homes Registration Ac , 1955

BE il enacted by the Legislative Assembly of the Natongl Chapital

Terriiorv of Dalhi in the Fifly- third Year of the Republic of India a foliows:-

I, (i) This Act wway be called the Dalhi Mursing Homes :icuiutralion

CAmendinent) Act 2002
(2) It extends to the whole of the National Capital Territory of Lisi'h,

(3)° It shall come into force with elTect from the date of s publication iu

the alTicial Gieelw

In the Delhi Nursing Homes Registration Act, 1953 (Delin Acl Nob ol
1953) (hereinalter referred to as “the principal Act™), for the words “Chicl
Commissioner” and the words “Union territory of Delhi”, ‘wherever they
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oceur, the words “Liculenant Governos™ and the words “Mational

Terrilory of Delhi™ shall regpectively be substituted.

3. In the principal Ach, in section 4, for sub-section (1), the following sub-
| | &

section shall be substituied, namely:-
“(1) Every parson intending (o cary on a nursing home shall make an

application for ragistration and for renswal of registration evaiy (hird rear
1o the supervising aulhority.”

4. o the principal Act. ip section 5.-
(a) for sub-section (2), the following sub-seclion shall L substiulod,

namely -
“(2) A certifivaie of registration izsusd under this section shall, su bt it e
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provisions of section 7, be in force and shall be valid until the 31st day ol

March of third year following the date on which such certificate was

issued. ™

{b) for sub-section (3), the following sub-section shall be substituted,

namely:-
“(3} The certificate of registration issued for the specialty in respect of a
nursing home shall be kept affixed in a conspicucus place in the nursing

home ™
{c) after sub-section (3), the following sub-section shall be inserted,

namely:-
“{4) A nursing home registered under this Act shall not use the term

“rpzeareht centre” against its name unless it hes the approval of (he

appropriate authority to carry out such research.”

For section 6 of the principal Act, the following section shall be substituted,

Substitution of &
nesw Secthon for
Seetion 6. nmely:-
bk “&, Whoever coniravenes the provisions of section 3 shall, on conviction, be
=
punished with fine which may extend t¢ five thousand rupees, cr, m the
f case of a second or subsequent offence, with imprisonment for a lerm
r
b whiclh may extend to six months, or with fine which may extend to [ive

thousand rupees, or with both.”

4. For section 10 of the principal Act, the following section shall be substituted,

Substiintinn of i
new Sectinn for

Sertin 10 namely: -

“10. Any fees received or fines paid under this Act shall be credited to the

Consolidated Fund of the National Capital Territory of Dellu.”

Substitution of 7. For section 12 of the principal Act, the following section shall be

5 "
%ﬁ?ﬁ%{ﬁﬂt substiluted, namely: -
#12. Whoever contravenes any of the provisions of this Act or of any rules

shall, if no other penalty is elsewhere provided in this Act or the rules [or

sucit contravenlion, on conviction, be punished with fine which may
extend to five hundred rupees and in the case of continuing offence 1o a

further fine of one hundred rupees in respect of each day ut-ul'hich the
|

offence continues after such conviction.™ W\-{” ’

(Reena 8 Nag),
Joint Secretary (Law,Jus#ice & L.A.),
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